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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN BENCH, KOLKATA

L.A. NO. OF 2026
IN
ORIGINAL APPLICATION NO. 177 OF 2025

IN THE MATTER OF:

RIZWAN ...APPLICANT
VERSUS

STATE OF JHARKHAND & ORS. ...RESPONDENTS

APPLICATION FOR IMPLEADMENT
ON BEHALF OF THE APPLICANT

TO,

THE HON'BLE CHAIRPERSON AND HIS
COMPANION JUDGES OF THE NATIONAL
GREEN TRIBUNAL.
THE HUMBLE APPLICATION OF
THE APPLICANT HEREIN

MOST RESPECTULLY SHOWETH:

1. That the present Original Application (hereinafter referred to as the
“0A”) is pending adjudication before this Hon’ble Tribunal and is
fixed for hearing on 14.05.2026.

2. That this Hon’ble Tribunal vide Order dated 17.03.2026 granted
liberty to the Applicant herein to file the present Application for
impleadment of the LOI holders.

3. The present OA has been filed challenging the District Survey Report

for District Godda, Jharkhand, the Impugned E-Auction Notice dated
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02.09.2025 issued by the Respondent No. 4 District Mining Officer,
Godda and the subsequent Letter of Intents (LOIs) issued, if any, in
furtherance of the said Impugned Auction Notice. The Applicant has
interalia sought for the following prayers:

“(ii). Pass an Order quashing and setting aside the Impugned
Auction Notice dated 02.09.2025 issued by the Respondent No. 4,
District Mining officer, Godda, Jharkhand, and

(iv). Pass an order setting aside any Letter of Intent, Environmental

clearance and/or Mining leases if any, granted by the Respondents
in furtherance of the Impugned Auction Notice dated 02.09.2025.”

That the detailed facts and circumstances leading to the filing of the
present Application have been set out in detail in the body of the OA
and the same are not being repeated herein for the sake of brevity and
to avoid prolixity. The Applicant craves leave of this Hon’ble Tribunal
to refer to and rely upon the averments and submissions made in the
body of the Original Application and the same may be read as part
and parcel of the present Application also.

That it has come to the knowledge of the Applicant herein that
pursuant to the Impugned NIT dated 02.09.2025, a Letter of Intent
(hereinafter referred to as “LOI”) dated 6.11.2025 has been issued in
favour of S.G. Projects Pvt. Ltd. for all the 16 Sand Ghats by the

District Mining Officer, Godda.
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A True copy of the Letter of Intent dated 06.11.2025 issued by the
District Mining Officer, Godda in favour of the proposed Respondent
No. 8, S.G. Projects Pvt Ltd. is enclosed herewith as ANNEXURE
A-1 at pages 6to 7 .
Thus, in view of the aforesaid development, the present Application
is being filed seeking to implead the successful bidder to whom LOI
dated 06.11.2025 has been issued as proposed Respondent No. 8. The
details of the proposed Respondent are as under:

S.G. PROJECTS PVT LTD

613, Jasmine Tower, 31 Shakespeare,

Sarini, Kolkata, West Bengal -700017
sgprojectsltd@gmail.com

The amended Memo of parties is enclosed herein and the Applicant
prays that the same be taken on record.

It 1s submitted that since the present OA challenges the Impugned
Auction Notice dated 2.09.2025 as well as the subsequent LOI’s
issued in furtherance of the Impugned Auction Notice, the above-
mentioned successful bidder/LOI holder is a necessary and/or proper
party in the present proceedings, and it is therefore necessary to

implead him as a party Respondent.
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Furthermore, it is pertinent to mention that the LOI dated 6.11.2025
itself mentions that the said LOI is being issued subject to the outcome

of the present OA pending adjudication before this Hon’ble Tribunal.

8. That the present Application is filed bona fide and in the interest of
justice. No prejudice would be caused to any of the Respondents if

the present Applicant is allowed.

PRAYER:

In light of the above stated facts and circumstances, it 1s most respectfully

prayed that this Hon’ble Tribunal may be pleased to:

A.  Pass an Order allowing the present Applicant to implead M/s S.G.
Projects Pvt Ltd as Respondent No. 8 in the present OA; and

B.  Take onrecord the Amended Memo of parties enclosed along with the
present Application;

C. Pass any other Orders as the Hon’ble Tribunal may deem fit and
proper in the facts and circumstances of the instant case;

AND FOR THIS ACT OF KINDNESS THE APPLICANT AS IN
DUTY BOUND SHALL EVER PRAY

FILED BY:

\J L™ D ‘/,\“' ’
[VANSHDEEP DALMIA]
COUNSEL FOR APPLICANT
206, Jor Bagh, New Delhi-110003

Email id: vanshdeepdalmia@gmail.com
M. No. 9810077085

FILED ON: 04.05.2026
PLACE: KOLKATA


mailto:vanshdeepdalmia@gmail.com

5

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
I.LA.NO. ___ OF 2026
IN

ORIGINAL APPLICATION NO. 177 OF 2025

...APPLICANT

VERSUS

STATE OF J HARKHAND ...RESPONDENTS

AFFIDAVIT . .
L, Md. Rizwan aged about 39 years S/o Imran R/o Habibpur, Bhatuabadi, Jagdishpur,

1
P.O. and P.S. Bhagalpur, District Bhagalpur, Bihar - 813113, do hereby solemnly

affirm and declare as under:
1. 1say that I am the Applicant in the above Original Application and I am well

conversant with the facts and circumstances of the case.

2. I say that I have read and understood the contents of the accompanying
Application(s), which has been drafted, on my instructions and I say that the
facts stated therein are true to my knowledge.

3. That the Annexures/Documents are true copies of their respective original.

4. Isay that the averments of facts stated herein above are true to my knowledge,

no part of it is false and nothing material has been concealed therefrom.
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DEPONENT

YERIFICATION:-
. ) M
Verified at on this 0 2 day Aepzl 2026, that the contents of the

present affidavit are true and correct to my knowledge, no part of it is false and

nothing material has been concealed therefrom.
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ANNEXUREAA

W

S G Projgcts Private Limited

. \non

Director

. f “r
e Frerer wrafor, MssT|
e-mail- dmo-godda@jharkhandmail.gov.in
It 295 /ue, feim o o 4 TR, 2025
Far o,
wWoslte Wiwey wigde fafids,
613, SfaF 2fer, 31 YFEfRR WOl
FIAHTT, GfYEH &TA- 700017
R sgprojectsltd@gmail.com
Tqage 9939284017
fawg ™ &1 9 (Letter of Intent) Frfa &t & waw #1 |
SFd fawg & dEw # g wen ® fF fdAie 23.09.2025 @
Jharkhand E-Tender & WieaW ¥ ¥~ $-frardt o 7iger fqaaiid Category - I &
= 16 9 W % W (Growp A)® oY foen wilm frerdt wfufd @1 dew fAiw
06.11.2025 W 39! areft T 27,97,30,070 Overall HI BF & WoRg®d, 39! Preferred
Bidder Efod frar ma #1
3d: The Jharkhand Sand Mining Rules 2025 % f@m 6.vb WH Tender
Documents & H{EH 20() & T8q IaqH SrhaFdl & U ¥ IUGFd WA b
SAATU ST B T (Wi w dgifos weafd &1 o) Frefdfed faewel w
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SL River Sand Ghat Name Area in Allocation Geo coordinates
Ne, (Ha Feriod Latitude Longitude
1 2 3 4 5 v il
1 | Gerua Raha 1.97
2 | Gerua Deshbarang 0.93
3 | Chir Chakwa 3.52
4 | Chir Jasmata 3.03
5 | Kajhia Haripur Garbanna 2.71
6 | Kajhia Ghat Jhiluwa 1.82
7 | Sakri Lauamba Pasai 5.51 Jharkhand
8 | Sakri Pasai Gari 2.59 SRanld Mz'g'znsg |
4= Asarimadhuri e . |
9 Rnbaq_: Telivatikar 11.29 % Frm sTyAfca DSR & 31®y ‘
10 | Chir Dhodhari 2.39 6.Vl.a®
11 | Chir Dalpatpur Sirsa 2.1 el
. Amjora Surapaprwa K
1 Ch"” ) Machkhar 3,33 ‘
; Taratikar Pakariya
]?,..‘Ch”, Badgawn 106 ]
14 (Chir | Samatan | 398
15 | Chir | Jasmata2 182
lGOcrua Bade 2.37 |
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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN BENCH, KOLKATA

ORIGINAL APPLICATION NO. 177 OF 2025
IN THE MATTER OF:

RIZWAN ..APPLICANT
VERSUS
STATE OF JHARKHAND & ORS ..RESPONDENTS
AMENDED MEMO OF PARTIES

RIZWAN

S/o Imran

R/o Habibpur, Bhatuabadi Habibpur,

Jagdishpur,

Post and Police Station- Bhagalpur,

District- Bhagalpur, Bihar — 813105 ...APPLICANT

VERSUS

1. STATE OF JHARKHAND
Through Additional Chief Secretary,
Department of Environment & Forest
4th Floor, New Secretariat Building
Dhurwa, Ranchi, Jharkhand - 834004
ro.ranchi-mef@gov.in

2. DEPARTMENT OF MINING & GEOLOGY,
JHARKHAND
Through its Principal Secretary,
2nd Floor, Yojana Bhawan,
Nepal House, Doranda,
Ranchi, Jharkhand 834002
director-mines@jharkhandmail.gov.in

3. DEPUTY COMMISSIONER
District Godda, Jharkhand
Office of the Deputy Commissioner,
Dharmudih, Jharkhand- 814133
dc-god@nic.in

4, THE DISTRICT MINING OFFICER
Godda District,
2nd Floor, Yojana Bhawan,
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Nepal House, Doranda,
Ranchi, Jharkhand 834002.
dmo-godda@jharkhandmail.gov.in

5. STATE EXPERT APPRISAL AUTHORITY
[SEAC, JHARKHAND]
Through its Chairman
Dhurwa Nursery Complex,
Near Dhurwa Bus Stand,
Ranchi, Jharkhand
singhkumarl05ashok@gmail.com

6. THE STATE LEVEL ENVIRONMENTAL
IMPACT ASSESSMENT AUTHORITY
[SEIAA, JHARKHAND]

State of Jharkhand

Through, it’s Member Secretary,
Dhurwa Nursery Complex,

Near Dhurwa Bus Stand,,
Ranchi, Jharkhand
chr-seiaajhr@gov.in
msseiaa.jhk@gmail.com

7. DIVISIONAL FOREST OFFICER,
GODDA FOREST DIVISION
Van Bhawan, Doranda,
Ranchi, Jharkhand-834002
dfo-godda@gov.in

8. S.G. PROJECTS PVTLTD
613, Jasmine Tower, 31 Shakespeare,
Sarini, Kolkata, West Bengal -700017
sgprojectsltd(@gmail.com

...RESPONDENTS

FILED BY:

J e DA
[VANSHDEEP DALMIA]
COUNSEL FOR THE APPLICANT
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Gmail - 1A for impleadment filed on behalf of the Applicant in Rizwan v State of Jharkhand, OA 177 of 2025, EZ 04/057,51 w

%
M Gmail 0 oF OF SERVIGE

IA for impleadment filed on behalf of the Applicant in Rizwan v State of
Jharkhand, OA 177 of 2025, EZ

Dalmia Law Office <dalmialawoffices@gmail.com> Mon, May 4, 2026 at 7:00 PM
To: Aishwarya Rajyashree <advaish.hc@gmail.com>, ASHOK PRASAD <ashokadvhc@gmail.com>

Sir

Kindly find the attached IA for impleadment in the abovecaptioned matter.
Regards

Chambers of Vanshdeep Dalmia

Advocate on Record

0: 206, Jor Bagh, New Delhi-110003
M: +91-9810077085

ﬂ ## RIZWAN - |A FOR IMPLEADMENT [GODDA].pdf
— 1879K
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